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Petition(s) for Special Leave to Appeal (O No(s). 17081/ 2015

(Arising out of inpugned final judgrment and order dated 25/06/2015
in WA No. 422/2015 passed by the H gh Court of Bonbay at Goa)

GOA CRI CKET ASSOCATI ON & ANR. Petitioner(s)
VERSUS

PRATAP GAWAS & ORS. Respondent ( s)

Date : 26/06/2015 This petition was nentioned today.

CORAM :

HON BLE MR JUSTI CE ARUN M SHRA

[ VACATI ON JUDGE]

For Petitioner(s) Gopal Jain, Sr. Adv.
D nesh Pednekar, Adv.
J. Dias, Adv.
Debnal ya Banerjee, Adv.
Jasneet Singh, Adv.
A S. Aman, Adv.
Mani sh Sharma, Adv.
Ms. Karanjawal a & Co.
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For Respondent (s) Gaurab Banerji, Sr. Adv.
Yogesh V. Nadkarni, Adv.
Ni nad Laud, Adv.

Sahi| Tagotra, Adv.

Nuno Nurona, Adv.

Jayant Mohan, Adv.
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UPON nentioning the Court nade the foll ow ng
ORDER

Taken on board.
Signature Not Verified

Digitally signed by
Sanj ay Kumar
Dat e: 2015. 06. 26
The interimorder of the H gh Court dated 25.06.2015 has

16:00: 52 I ST
Reason:
been questioned in this special |eave petition
2
Lear ned counsel for t he parties agr ee t hat | et t he
el ection be held and its result be not decl ared. Consi deri ng

the urgency of the matter, it is expected of the H gh Court

to decide the matter in the nonth of July, 2015 as observed



inits order.
As agreed to by |earned counsel for the parties, let the
el ection be held but the result will not be announced till
the petition is decided by the H gh Court.
However, the outgoing Managi ng Cormittee shall not take
any financial or inportant decision. At the sane tinme, day
to day functioning shall not be affected by this order.
The special |eave petition is disposed of accordingly.

( SANJAY KUMAR- ) (RENU DI WAN)
COURT MASTER COURT MASTER



